. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

AT HYDERABAD

<

HYDERABAD BENCH:

ORIGINAL-APPLICATION-NO:991-0f-199&

DATE-OF-ORDER: -28th-February;-1997

BETWEEN:

. G.Narayansa,
B.Linganna,

. C.Ramanjani,
B.Ramanjaneyulu,
T.Yerriswamy,
B.Olanna

Gy W WM
[ ]

. AND

1. Union of India rep. by the
Secretary to Government,
Railway Board, Ministry of Railways,-
New Delhi,

2. The General Manager, S.C.Railway,
Secunderabad, '

3. The Chief Commercial Manager,
S.C.Railway, Secunderabad,

4. The Divisional Railway Manager,
Guntakal bivision, S.C.Railway,
Guntakal. :

.. APPLICANTS

-+ RESPONDENTS

COUNSEL FOR THE APPLICANTS: Mr.N.RAMA MOHAN RAO

COUNSEL FOR THE. RESPONDENTS: Mr{ C.V.MALLA REDDY

——
Addil .CGsC

L

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.}

HON'BLE SHRI B.S.JAI DRARAMESHWAR, MEMBER

ORBER

(JUDL)

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.N.Rama Mohan Rao, learned counsel for the

applicants and Shri <C.V.Malla Reddy,

counsel for the respondents.
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2. There are 6 applicants in this OA. They submit
that they have been working as Piece Rate Labour from 1976
onwards in the Transhipment work at Guntakal. These Piece
Rate Labourers now request permanent absorption ‘in the
Railways. They submit thét the Supreme Court in SLP(C)
No. 4259/91 had directed that the petitioners numberlng 185
in that proceedlng should be absorbed by framing a scheme
as was done in the case of the petitioners in SLP Nos.8148-
8426/91. The petitioners in the later referred SLP belong
to the Bangalore Division‘of the Southern Railway. It is
further stated that a scheme has been framed and those
workmen numbering 185 are beiﬁg absorbed in accordance with

the scheme. .

3. | The appiicants herein pray that their case also
may be dealt similar to the-petiﬁioners in SLP No.4259/91.
They further submit that though they are not the
petitioners in the above referred SLP, they are similarly
placed as the petitioners in the SLP and hence they are
also entitled to get the same relief as given by the Apex

Court in the above referred SLP.

4, | | This OA is filed praying fof direction to the
respondents to frame a scheme for absorption of all the
piece rate labour of Transhipment Shed'at Guntakal in terms
of the order passed by the Supreme Court of India on 7.2.94
in SLP Nq.4259/9l and not to confine the same to those who

are parties to the afore mentioned SLP.

5. The judgement of .the Supﬁﬁee Court is clear in

that the judgement was restricted only to 185 petitioners

b
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in that SLP. However that does not prohibit the
respondent-petitioners to extend that scheme even for the
others if others are also similarly situated as that of the
petitioners in SLP No.4259/91. But no direction can be
given to spraightﬁay absorb the applicants he;ein on the
basis of that scheme. Each case has to be considered on
merits and.the case should be compared with the petitioners
in SLP No 4259/91 and if the applicants herein fully comply
with the requirement as stipulated for ;he 185 petitioners
in the SLP, then the c#se of the applicants herein also
should be treated on the same footing as was ordered by the
Supreme. Court. However; we maké‘ it c¢lear . that the
applicants herein who become eligible én the basis of the
above check will fake their position after the existing 185
petitioners are given the relief as ordered by the Supreme

Court.

6. In view of . the above, the following direction is

given:-

The case of the 6 applicants in this OA should be
examined to see whether their cases are similar to the
cases of 185 petitioners for whom a scheme has to be framed
in pursuance of the direction in SLP 4259/91. If the cases
of the applicants herein or some of them among the
applicants herein are found to be same'as that of the 185
petitioners in SLP 425%/91, then such applicants alsb
should be given the same relief as per thé gacheme
formulated in pursuance of the direction given in the above
referred SLP. The applicants who get the benefit of the

scheme will be abébrbed only after all the applicants in OA
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Copy tos
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The Secrstary to Go-t. BR, Railuay Board,
Ministry of Railways, New Delhi.

. The Genaral Manager, South Central Railuay.

Sacunderabad,

v The Chief Commercial Manager, South Cantral 8iluay,

Secunder‘bad.

¥ Tha Divisional Railuay Mamager, Guntakal Divisien,

South Central Railuay, Guntakal,
One copy to Mr.N.Rama Mohan Rao, Aduocate,CAT,Hydarabad.

Cne copy to Mr.C.V.Malle Reddy,Addl.CGSC, RT,Hydarabad.

. One copy to D.R(A),CAT,Hyderabads

+ Ona duplicate-copy:
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